The Dissolution of Osmanabad and Parbhani Zilla Parishads and Temporary
and of Elections Act, 1980

Act 19 of 1980

Keyword(s):
Administrator, Election to a Panchayat Samiti, Election to a Zilla Parishad,
The Panchayats Act, Zilla Parishad

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




1980 : Mah. XIX] | | | 10085

" THE DISSOLUTION OF OSMANABAD AND PARBHANI ZILLA /
PARISHADS AND TEMPORARY POSTPONEMENT OF
ELECTIONS ACT, 1980

‘CONTENTS
. PREAMBLE.

SECTIONS.

1. Short title and commencement.
2. Definitions.

3. Dissolution of Osmanabad and Parbhani Zilla Parishads and appointment
" of administrators.

4. Temporary postponement of elections.

5. Arrangements to be made to reconstitute Zilla Parishads and Panchayat
: Samitis. . '

6. Application of Mah, V of 1962.
7. Removal of difficulties.

8. Repeal of Mah. Ord. VIII of 1980 and saving.




@

MAHARASHTRA ACT No. XIX OF 1980.1

[THE D1SSOLUTION OF OSMANABAD AND PARBHANI ZILLA PARISHADS ‘
AND TEMPORARY POSTPONEMENT OF ELECTIONS ACT, 1980.]°

[This Act received the assem of the Governor on the 25th December 1980; assont was first
* published in the Maharashira Government Gazette, Part IV, on the 26th December 1980.]

An Act to provide for dissolution of Osmanabad and Parbhani Zilla Parishads,
_temporary postponement of elections and appointment of administrators.

WHEREAS the term of office of six years of the Councillors of the Osmanabad
h{rahf-_ Zilla Parishad and of the Parbhani Zilla Parishad established under the Maharashtra
1962, 1251818 Parishads and Panchayat Samitis Act, 1961 was due to expire on the 31st March

AND WHEREAS, by Government Notification, Rural Development Depart-
ment, No. ZPE. 1080/(CR.. 256)-XXXVII, dated the 24th March 1980, issued under
‘the second proviso to sub-section (2) of section 10 of the said Act, the term of the
said Councillors was extended upto, and inclusive of, the 30th June 1980, for
the purpose of holding the general elections on the basis of the Maharashtra
Legislative Assembly roll, which was then being revised by the Election Commission ;

AND WHEREAS, by Government Notification, Rural Development Depariment,
No. ZPE. 1080 (CR-256)/XXXVII, dated the 28th May 1980, issued under the second
proviso to sub-section (2) of section 10 of the said’ Act, the term of the said Coun--
cillors was further extended for the maximum permissible period of six months upto, .
and inclusive of, the 30th September 1980, as the Collectors and their staff and other
concerned officers were required to direct their efforts towards discharging their duty
of holding general elections to the Maharashtra Legislative Assembly;

AND WHEREAS, due to monsoon season and other administrative difficulties,
it was not. convenient and feasible to hold the general elections before the 30th
* September 1980, and even after the monsoon season was over as the Collectors
.and their staff and other concerned officers in the two districts were required to

direct their efforts towards discharging their duty connected with the 1981-Census

of India operations, till about the middle of March 1981, it was not practicable to
hold general elections, and to complete all the stages thereof, before the 30th June
1981, . _

AND WHERFEAS, for the reasons st#ted above, it was necessary to provide for -
postponement of general elections to the two Zilla Parishads upto, and - inclusive
of, the 30th June 1981 ;

AND WHEREAS, as the Councillors of the aforesaid two Zilla Parishads and
* members of their Panchayat Samitis and other bodies already had the benefit of
. full term of office, it was not considered necessary to continue them in office;

AND WHEREAS, it was, therefore, expedient formally to dissolve the aforesaid

e  two Zilla Parishads and consequently to take power to appoint administrators to

exercise the powers and perform the duties of the Zilla Parishads and _o'ther bodies,
in the intervening period, till the new Zilla Parishads are-duly reconstituted ; ‘

.1 ior Statemént of Objects and Reasons, see Maharashtra Government Gazette, 1980, Part V,
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- . AND WHEREAS, both the Houses of the State Legislature were not in session :

AND WHEREAS, the Governor of Maharashtfa was satisfied that circum-
. > stances existed which rendered it necessary for him to fake imwmcdiate action
- to make a law providing for metters aforesaid and for matters connected there-
with ; and, therefore, promulgated Dissolution of Opmanabad and Parbhani Zilla
Parishads and Temporary Postponement of Elections Ordinance, 1980, on the Mah.

D; : Ord.
25th September 1980; o ; ViII

of
1980.

AND WHEREA S, it is e)tp"e.dient to replace the said Ordinance by an Act of the
State Legislature; It is hereby enacted in the Thirty-first Year of the Republic of
India as'fc_)llows = ' «

Short titte 1, (I} This Act may be called the Dissolution of Osmanabad and Parbhani Zilla
and 00";' Parishads and Temporary Postponement of Elections Act, 1980,

MM (2) Tt shall be deemed to have come into force on the 25th September 1980,

*° Definitions. 2. TIn this Act, unless the context otherwisg requires,—

(@) ** administrator ” means the person appointed by the State Govcrnm‘ent.
under this Act to exercise the powers and perform the duties of the Osmanabad
. Zilla Farishad ot the Parbhani Zilla Parishad, as the case may be, and its Panchayat
. Samitis, Standing Commiittee, Subjects Committees and other Committees;
() ** appointed date ” means the 26th day of September 1980;

(¢) * electionto a Panchayat Samiti** means election of a member of a Panchavat
Samiti; , ‘
(d) * election 1o a Zilla Parishad” means election of a2 Councillor of a ‘'Zilla
Parishad;, .
~ ()  the principal Act ” means the Maharashtra Zilla Parishads and Panchayat Mah.
‘Samitis Act, 1961 ‘ v }/9605
(f) “ Zilla Parishad ™ means the Osmanabad Zillg Parishad or the Parbhani Zilla =~
Parishad, as the cgse may be; : ; : '

(g) words and expressions used in this Act, and not defined herein shall have
the meanings assigned to them under the principal Act.

Digsolution 3. (1) Notwithstanding anything contained in the principal Act or any rules,
°f05mana& reguldtions or by-laws made or notifications issued ‘thereunder, on the appointed
. Pl;?gha;},i date, the Osmanabad Zilla Parishad and the Parbhani Zilla . Parishad shall stand
Zilla Pari- dissolved. o , N
shads and ' N ) ; ) : ;
appoint- _ (2) When a Zilla Parishad is so dissolved, the following consequences shall ensue, -
ment of that is to say,—— , _ .

_a‘§§2:§:§’ (@) all Councillors and members of Panchayat Samitis, Standing Committee, *
. Subjects Comumittees or other Committees, if any, shall, from the appointed date,
vacate their offices as such Councillors or members;’ o
(b) all powers and duties of the Zilla Parishad, the Panchayat Samitis, the
Standing Commitiee or Subjects Committees or other Committ *L\c}uring
‘the period from the appointed date upto, and inclusiv ' w

« . such earlier date as the State Government 1
Gazette, specify- (hereinafter in this o

exercised and performed b :

to time, appoint
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" (¢) the person appointed under clause (b) shall continue in office, until the firt
meeting of the reconstituted Zilla Parishad, at which there is a. quorum;

(d) the person appointed under clause (b) may delegate any of his powers or
“duties to an individual or to a committee or sub-committee. ‘

4 Notwithstanding anything contained in the principal Act or any rules, regula- Temporary
tions or by-laws made or notifications issued thereunder, during the said period, 9":“‘1:3?"' .
no general election to the Zilla Parishad or any Panchayat- Samiti shall be held. Clections.

5. Notwithstanding anything contained in this Act, on a date (being a date before Arange-

the expiry of the said period) to be notified by the State Government in the Official ments to bo ,

Gazette, arrangements shall be made by the Collectors and other officers concerned reconstitute
to constitute new Zilla Parishads and Panchayat Samitis in accordance with the Zilla Pari- .
- provisions of the principal Act and ihe rules made thereunder, before, or as soon as shads and

P L ) . . . Panchayat
possible after, the expiration of the .sald period. ", | | , St

6. Except as otherwise provided by or under this Act,"the provisions of the Application .

principal Act shall in all other respects apply, mutatis mutandis, to the Zilla Parishads of Moh. V.-
and Panchayat Samitis concerned. . - ORIRA

7. If any difficulty arises in giving effect to the provisions of this Act, the State Removal of
Government may, as occasion arises, by order, do anything which appears to it to be difficulties.
necessary for the purpose of removing the difficulty.

aah. 8. (1) Dissolution of Osmanabad and Parbhani Zilla Parishads and Temporary ;ml;&

grﬁlil’ostponement- of Elections Ordinance, 1980, is hereby repealed. Ly
of o ~ 1980 and

1980, : savmg

(2) Notwithstanding such repeal, anything done or any. action ta.keh (including
any notification or order issued) under the said Ordinance shall be deemed to have
been done, taken or issued, as the case may be, under the corresponding provisions
of this Act.






